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IN THE CENTRAL PDMINISTRATIVE TRIBUNAL, JAIPUR BENQ!, SAIPUR 

CP 41/2003 {GA. 645/ 1996) DATE OF OFDER: l5fl2.200 

Bhagwan Singh son •f Shri Kharag Singh, by caste Rajpur, aged about 
61 years, reisdent of Nagpal Petrol Pump, Village Dorai, Beawar 
Read, Ajmer {Rajasthan) (As per Service the applicant was posted 
as Masien, Gr ... III Carriage Work Shep, Western Rail way, Ajraer 
Divis ion, Ajmer •) 

ta;. • Applicant 

VERSUS 

1;r Sh .Devendra Kumar, Dy~· Chief ·Mechanic•l Engineer (Carriage) 
Workshop, . Western Rail way, Ajmeri~ 

2; Sb• Nikhlesh Jain, Chief Mechanical Engineer (Carriage) 
Workshttp, ~Vest ern Rail way, Ajmer ~ 

Mr~~ 1-limanshu Agnihotri, Counsel fer the applic~t~~ 
Mr. Tej Prakash Sherma, Counsel fer the respendentst 

CORAM: 
Hm'ble Mr. M.L. Chauhan, Member (Judicial) 
Hon' ble Mr., A.K~a Bhandari, Memb~r (Administrative) 

2.RDER (ORAL) 

The present CGntempt Petiti@n has been filed by the 
applicmt against the alleged voilctien ef the f)rder ef this 
Tribunal dated 29 .a .2002 passed in .OA No~ 645/1996 ~ereby 

0 this Tribunal has set aside the order ef penalty,_:J.f remfi)val 
as erdered by the Disciplinary Authority .ad confirmed by the 
Appellate Authority. and ordered te disburse the retiral dues 
including arreaJrs ef pensi<n te the applicant·V: 

2. Tbe grievance of the petitienerf•pplicant in this Conte~t 
Petition is that this erder has not been CGIIplied with il'ld he has 
ne»t been given retir•l beaefits'i 

3i The net ice(:;· was issued to th@! respmdents. The resp.xldents 
have filed the reply. In the reply, it h•s been stated that the 
respondents h•ve passed v•rious erders for payment ef pension, 
PF and fer the payment •f GIS and as such, the order of the 
Tribunal has been cemplied with~ They have also ·annexed the cepies 
ef erder dated 6.10;.2003 and 17-i110~2003 as Pnnexures CP-P/3 and 
CP~4 respectively. The decuments shows that payment has beea 
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given te the petitioner~ 
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4. Learned comsel for the applicent submits th•t he \Viflts te 
check whether full payment has been made to the applicant or nat~ 

5. Vide erd~r dated 2l;iJ11·,2003, an epportunity was given te 
the le•med CGl.l'lsel fer the petitl oner to verify the positioo. We 
are of the view that this Cootempt Petition ll can be disposed ef 
as the order ef this Tribunal has been ceoplied with. In c•se the 
applicant is still aggrieved if part of ~y p•yment has not been 
made to him, in that eventu•lity, it will be epen fer the applic.nt 
te file subsequent OAt 

6;~; With this observations, the present Centempt Petition is 
dismissed •. Notices issued •re discharged:it 

~~,J ... 
(A.K. BHAND~ 

MEMBER (A) 

r /Yv,,,/'l _ (_ 

{M .L •• iw.i) ~ 
MEMBER (J) 


